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SHRI P. K. KUMARAN (Andhra 

Pradesh): About the Cochin Shipyard we 
want to ask clarifications. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): We will take up the 
items one by one. Now, about the Cochin 
Shipyard. 

RE. STATEMENT ON COCHIN 
SHIPYARD 

SHRI K. CHANDRASEKHARAN 
(Kerala): Regarding the statement on the 
Cochin Shipyard, may I know from the hon. 
Minister (a) when the work in connection with 
the Indian Shipyard at Cochin would com-
mence; (b) when he expects to complete the 
preliminaries in this regard; (c) whether the 
hon. Finance Minister now in Japan would be 
talking over this matter regarding technical 
collaboration with Mitsubishi Company and 
their agents there; (d) what is the extent of 
expenditure that is proposed to be incurred 
during the Fourth Five Year Plan and (e) what 
is the stage of work that would be actually 
completed before the end °* the Fourth    Five 
Year Ffcm? 

THE MINISTER OF TRANSPORT AND 
SHIPPING (PROF. V. K. R. V. RAO):   shall  
I  reply  together? 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Yes. 

SHRI P. K. KUMARAN (Andhra 
'Pradesh): Mr. Vice-Chairman, this has been a 
project which has been pending for the last 
several years. I would like to know whether 
the decision that has been just now announced 
is a final decision or whether this will again be 
kept pending while in the process 0f finalising 
the Fourth Five Year Plan Secondly, in the 
earlier stages there was soine sort of under-
standing between Messrs. Mitsubishi Heavy 
Indutries and_ the Government of India 
regarding the constructions of these carriers. 
Now, since the size of  these  carries   is  to  be   
increased 

-in/tCTJC       R 

to 66,000 dwt, Messrs. Mitsubishi Heavy 
Industries have indicated their interest in the 
project. There is no understanding with them 
as yet. May I know how long it will take for 
the Government to come to an understanding 
with these Japanese collaborators? And when 
is the actual work likely to TOmTRerice? 

 

SHRI KESAVAN (THAZHAVA) (Kerala): 
Before the last general elections, the 
foundation-stone for the construction of the 
Shipyard was laid by Mr. Raj Bahadur, the 
then Minister. Now, ^"statement has been 
made by the Minister before this House that it 
has been decided to set up the Shipyard,   so, 
may I take It that this may 
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be aken as the final decision of the matter? If 
so, within how many months will the 
construction of the shipbuilding yard start and 
within how many months will the 
construction be completed? 

SHRI BALACHANDRA MENON 
(Kerala): Apart from the construction of such 
ships, will the Government also consider the 
building of deep-sea fishing vessels and other 
ships in the same shipyard there? 

SHRI KRISHAN KANT (Haryana): Firstly, 
when heavy weight ships are built there, will 
there be any change in the agreement of 
collaboration with Messrs. Mitsubishi Heavy 
Industries and, if so, what Is that change? 
Secondly, I would like to know the details 
about the technical collaboration, whether 
Indian technicians will be associated while the 
Shipyard is being built, how many technicians 
will be there and by what time the Japanese 
will go away, when the whole thing will be 
taken over by Indian technicians, how much 
foreign exchange will be required for building 
the Shipyard and after how much time it will 
be completely free from taking anything from 
outside? 

SHRIMATI     DEVAKI     GOPIDAS (Kerala): 
First of all, let me congratulate the hon. 
Minister for arriving at a final decision on the 
long-drawn out affair of this Shipyard at 
Cochin. Now, I would like Jg know what is 
meant by this sentence in the statement—".. 
.without any commitment at present on 
subsequent expansion." The sentence causes 
apprehension    in my mind.   If we find it 
economical to expand it and if we want to 
expand it, may I know whether the   agreement, 
the assessment and everything will be In such a 
manner as we can expand it?   When we think 
of much  bigger bulk carriers, we must have the 
capacity t0 build such bulk ships also. So, I 
would like to know from the hon. Minister 
whether such a point is also considered.    For 
lack of time, what I 

we have experienced in the Idikki Project in 
Kerala should not happen In the agreement 
about the construction of this Shipyard. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
May I ask whether the hon. Minister has taken 
the trouble of seeing the history of the 
Shipyard that was once tried out in India at 
Visakha. patnam and why that project had to 
be more or less given up or that project is not 
working very satisfactorily? 

PROF. V. K. R. V. RAO: Given up? 

SHRI DAHYABHAI V. PATEL: It is 
going on at a very slow pace and shipping 
companies prefer to buy ships from outside 
rather than purchase  them  from  
Visakhapatnam 

SHRI P. K. KUMARAN: No, no. 

SHRI DAHYABHAI V. PATEL: Ships 
made at Visakhapatnam are not as satisfactory 
and as cheap as ships built outside. Has the 
Minister tried to make any survey of the 
conditions that resulted in this and why the 
shipping companies are anxious to go-outside, 
to Japan and other countries, to purchase 
ships? German ships have been purchased, 
Japanese ships have been purchased. And has 
any study been made of all these aspects 
before embarking on a new project? I am not 
against embarking on any new project. I h°Pe 
this coutry will have more than. one shipyard, 
several shipyards. 

Shall we not make a proper study of the 
matter and not rush into projects as we have 
done in the case of so many projects and then 
found ourselves in difficulty, financially and' 
otherwise? What are the reasons? Is it that the 
cost of labour has become too high in this 
country, or that the planning has not been 
proper or the collaborators have not given us 
proper advice? I think we had French 
collaborators at Visakhapatnam. That is my 
recollection—I speak subject to correction. 
Has the Ministry made any study of this 
before going into  this?. 
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PROF. V. K. R. V. RAO: Sir, the first 

question asked was when the preliminaries 
are expected to be completed. I am not in a 
position to answer that because first we have 
got to acquire all the l'and. Only some por-
tion of the land which is required has been 
acquired. In fact, we are in touch with the 
Government of Kerala to see that all the land 
which is required for the purpose is acquired. 
The hon. Member must remember that 
practically nothing has been done on the    
Cochin Shipyard so far. 

I do not know about the foundation-stone. 
Perhaps possibly it may be there. But so far 
practically nothing has been done on the 
shipyard. (Interruption by Shri Lokanath 
Misra) If you kindly allow me, you have aU 
asked me questions. I thought you would 
show your appreciation of the fact that at 
long last this project has been completed. But 
I suppose it would be too much for me to 
expect because of political differences. I 
thought this was a matter that cut across 
political differences. Anyway, I will answer 
every one of the questions that have been 
asked. And after that, if you still want to ask 
more questions and if the Vice-Chairman 
permits. I am quite prepared to do so because 
I have put in quite a lot of effort on this 
project. 

Regarding the first question, a3 I said, 
preliminaries really relate first to the 
acquiring of the land that we want. After the 
land has been acquired it has got to be 
surveyed, and for all that we have to get the 
co-opera-tion of the Kerala Government, and 
I have no doubt in my mind that the Kerala 
Government will give me their full  co-
operation. 

Regarding the second question, namely, 
when the work will commence, obviously, 
the work will commence after the 
preliminaries have been completed, after the 
land has been acquired and after we have 
come to an agreement with our technical 
collaborators in the light of the revised 
circumstances indicated in the 

statement. So it would not be possible for me 
to indicate just now in terms 0f months as to 
when we will start the work. All that I can 
assure the hon. Members is that—I hope they 
will accept this—I am very, very anxious to 
see that this project is started as quickly as 
possible. I gave mj word to this House that 
befora this Session is concluded, I will make a 
statement on the Cochin Shipyard, and I have 
succeeded in doing that. 

Regarding the third question, whether the 
Finance Minister would be talking to the 
Mitsubishi Co., I would say, "No". This a 
matter for the Transport Ministry. The 
Cabinet approval was only received—today is 
Friday—yesterday, and the authorisation is 
for the Transport Ministry for conducting the 
negotiations and so on. The Finance Minister 
does not come into the picture as far as 
negotiations with the Mitsubishi Co. are 
concerned, that is the responsibility of the 
Transport Ministry. 

About the stage of the work, that would be 
actually completed by the end of the Fourth 
Plan. I have stated, I believe, in this House 
before and also in the other House that before 
the end of the Fourth Plan there would be 
visible and conspicuous demonstration to 
everybody in Kerala arcd outside that the 
shipyard is on. 

SHRI P. K. KUMARAN: Merely show-
work. 

PROF. V. K. R. V. RAO: That really means 
getting on with the building of the dock. Mere 
civil works and office buildings will not do. 
We will see to it that as much work as is 
possible gets done before the end of the 
Fourth Plan. At present the expectations are—
well, I am very reluctant to say this because 
my hon. friend, Mr. Kumaran, if I and he are 
still in the House, will try to catch me. But if 
he will not catch me, our expectation is that 
the first keel will be laid-^by 1971-72 and I 
think the ships will start coming in by 1974-75 
or at the latest by 1975-76. 
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Then, sir, a question was asked by Mr. 
Kumaran. I was wondering what line he 
was going to take. He wanted to know what 
will happen if there is no decision. Actually 
so far there was no decision on the project. 
The only decision was in principle that there 
should be a second shipyard. A full project 
report was prepared only in 1966. And 
keeping Mr. Kumaran in mind, Mr. Vice-
Chairman, in the statement I said "it is 
finally decided". The word "final" is used in 
the statement. I can assure Mm that this is a 
final decision and I hope he will be with me 
in seeing that it is a final decision. 

SHRI  p.  K.   KUMARAN:     Thank 
you. 

PROF. V. K. R. V. RAO: Then how long  
will  the   Mitsubishi    Co.   take? Obviously  
I  cannot   give  an  answer to that    because    
we    will have    to start negotiating with  
them  and try to find out in what way the 
agreement needs to be changed. It is not 
merely  a  question  of  larger  size  of the 
ship.    It is  a'so a question,    to which  
'another  hon.   Member  referred,   that  in  
the     last  three to four years our  technical 
capacity has increased and! we have now got 
larger •availability of indigenous equipments 
land  so on.    Therefore,  all  this    has to  be  
taken into  account.  But    this much  I  can   
state.  Before     we  submitted a note to the 
Cabinet we get in touch with the Mitsubishi 
Co. people  and    found    out    whether    the 
change in the size of the ship from 53,000  to   
66,000  DWT  would     make any difference 
as  far as their collaboration   iis   concerned  
because   *hey have done  the lay-out  and     
everything.    They said  that  it may    not 
make  much    difference.    What    we asked 
them also wa«? the question of production  of     
66,000    DWT    shir-s. They said  that they    
would be    interested.     And     after    
getting    1,vat assurance we went ahead  with    
the flnalisation of the project. 

Then,   Sir,    another hon.    Member asked 
as to    what efforts    we    are making to see 
that the mistakes that we made in the 
Hindustan Shipyard are not  repeated  here and  
that   we do not    incur    losses.    Sir,    
special steps are taken to see that the H.S.L. 
experience  is    not     repeated    here. As the 
House is aware   the    HS.L. was not started  
by    us.'   The H.S.L. was started by the 
Scindias. We took it over from them. Even to 
this day the H.S.L. suffers from the fact that 
the original capital    investment    is very, very 
low compared' to what is required for a re'ally 
first class shipyard. I think the original 
investment was about Rs. 3 crores and the yard 
was  originally intended to construct ships  of  
8,000  tonnes.   Now  we  are constructing 
ships  of     12,000 tonnes. We are    gradually    
expanding    the capital investment in the yard. 
As I said, in the statement,  we have just got 
sanction   for putting up a    dry-dock yard in 
Visakhapatnam  costing about Rs. 4    crores.    
I    am    hoping that in due course we will also 
m'ake other  arrangements in   the   Visakha-
patnam   Shipyard  which  will  enable us to    
produce    six    ships    a    year instead of 
three ships which we are now  producing    per 
year.    We    are hoping  that   even  with  the  
existing arrangement,  with     some     
marginal adjustment,  next    year we will    be 
able to go up   to 4 6hips.    But   the Managing 
Director tells me  that    it is not possible to go 
beyond 4   with the existing capacity of the 
Shipyard. In fact, we are investigating into the 
whole question as to what shouM be done in 
order to see that the capacity of the    Yard is   
kept at 6    per year.    If that is done the Yard 
will become  completely  economic. 

The foundation stone question I have 
already answered. I hope the fbundation stone 
is still there because I do not want to go and 
lay another foundation stone. I hope the 
foundation stone is still there 

SHRI P. K. KUMARAN: It is better to go 
and lay a new foundation stone. 
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PROF. V. K. B. V. BAO: Then, , Sir, the 

question was asked whether the shipyard 
would also be constructing deep-sea fishing 
vessels. That question has not yet been con-
sidered. We will find out at the appropriate 
time whether over and above doing this they 
can also construct smaller vessels. My own 
personal feeling is first let us get on with this 
job. If we can do this it will be really a 
landmark in the Indian economic (history. To 
build ihips of 66,000 tonnes is really a big 
thing and I would not like anything else to 
come in the way of the execution of the 
scheme. 

Then the question was asked whether 
there will be any change in the agreement 
with the Mitsubishi Co. and whether the 
Indian technicians will be associated and 
how long will the Japanese stay and 
whether they will go away. Though we like 
the Japanese very much indeed, we do not 
want them to stay permanently in Cochin. 
We will also see to it that Indian 
technicians are associated with the scheme. 
All these will be matters of negotiation. 

There was the question of foreign 
exchange. The foreign exchange estimate 
i3 about Bs. 5 crores out of a total cost of 
Bs. 30 crores of the project. 

About future expansion, I would suggest 
very humbly to my hon. friends that it is 
better to keep it out now, because we know 
the number of years it has taken to get this 
Shipyard. Even as it is, it is a good 
economic proposition as I shall xe1! you in 
a moment. At the moment I do not want 
any more complication to be made by 
saying that the Shipyard be so constructed 
ag to be able to construct 85,000-ton ships. 
If we do that, it will mean more delay, 
another project report and delay. I think the 
hon. Member does not want that. Let us 
like Tilak get 8 annas or 10 annas in the 
rupee and wait for the remainder rather 
than cay 'sixteen annas or nothing.' 

SHBI DAHYABHAI V. PATEL: Only 
two annas. 

PBOF. V. K. B. V. BAO; Oh,    no 
this is not two annas. It is at leas\ 12 annaa 
out of the 16 annas. In actual fact, if you 
compare with what was Initially 
recommended in 1959, this is more than 16 
annas. 

SHBI DAHYABHAI V. PATEL: The 
rupee is worth 4 annas now. 

PBOF. V. K. B. V. BAO: There Mr. 
Dahyabhai Patel will forgive me if I do not 
enter into a discussion with him on that 
subject. 

The final question which was asked was by 
my friend, Mr. Dahyabhai Patel. He asked 
whether we hava made a study of the working 
of the Hindustan Shipyard and why it ii that 
Indian ship-owners are not buying ships from 
there. He also said that without having a 
thorough examination and so on, it would not 
be wise for us to go in for a new project. 
Well, I am not sure if Mr. Dahyabhai Patel is 
a member of the Public Undertakings 
Committee. 

SHBI DAHYABHAI V. PATEL: T am 
not. 

PBOF. V. K. B. V. BAO: If he were, then 
he would not have asked me that question 
because the Public Undertakings Committee 
went very thoroughly into this question of the 
Hindustan Shipyard and their report was 
received on the 30th of March this year. The 
bulk of the recommendations made in that re-
port have already been implemented. I can tell 
Mr. Dahyabhai Patel that speaking for 
myself—I have been there—we have got a 
new Managing Director; we have got a new 
Chairman of the Board; we have got a new 
Director of Shipping Construction; we have 
got a Special Officer in the Ministry whose 
job is, among other things, to look after the    
pro- 
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gress of the shipyard; we have    got sanction for 
the Dry-dock yard. And we hope also that in due 
course, we will get some money for further ex-
pansion of the lay-out of   the    Shipyard.    
Therefore, I would like to express  an  opinion    
that  I think that the Hindustan Shipyard is 
going    to do well in future.      As far as    the 
question  why ships   are    not    being bought    
from    there   i|s    concerned, they have no 
ships    to offer.    Their present capacity is only 
two to three ships a year.   I should like to 
inform Mr. Dahyabhfii Patel that the entire 
capacity of   the    Shipyard   for    the next  five  
years   is  completely   booked.   Even if 
somebody wants to place an order,  there  is     
no question    of construction of any more ships    
because   the    capacity    is    completely 
booked for the next five years.    As far  as this  
Cochin  Shipyard is concerned,  we  are  very    
hopeful     that this is going to be an economic   
proposition.    We    expect that    between 1975  
and 1980, there may he    some loss in the sense 
that we will not be able  to repay  the     loan 
instalments and  the  interest  during that period. 
By 1980, we expect to be in a position to earn 
enough not on'y to wipe out the cash deficits, 
but also earn a dividend of    something like 5 to    
6 per cent.    At long last, after a great deal of 
agitation, after a great deal of consideration,  we 
have  taken     a decision   to have  the   Cochin    
Shipyard.   I am sure I am speaking   for all 
sections of opinion in the country when I say    
that this is a    national undertaking.    It is    not    
merely    a Kerala undertaking.    It is 'a national 
undertaking  and    I hope that    with the 
goodwill and support of all persons in the 
country and parties of all political persuasions, 
we wi'l see that the  Shipyard     comes   into   
existence and    produces    ships of   which    the 
country can be proud. Thank you. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I want to bring to your notice a serious 
matter arising out of  the  statement     in  regard 
to  the 

Mala   Sinha   matter .   .   .   (Interruption) . 

 
SHRI K. CHANDRASEKHARAN: I may 

say a word here, Sir, so that the hon. Minister 
can reply to my small point also. It is a 
matter of clarification, but I particularly re-
quest this House and the hon. Minister also 
not to think that I am in the least suggesting 
that the hon. Minister has misled the House 
by any wrong information. But at the same 
time, I feel it my duty to see that the position 
of the Kerala Government is correctly 
understood. It was indicated by the hon. 
Minister that the land necessary has not bee\i 
completely acquired and that some more land 
has got to be acquired. May I tell the hon. 
Minister that in 
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1961, the Central Government asked the State 
Government to 'acquire 99.66 acres of land for 
this purpose and the socialist-led coalition 
Ministry of Kerala in office at that time 
acquired the land necessary as suggested by 
the Central Government in a record period of 
five months and took over possession of the 
entire land in a record of period of another one 
month? Subsequently, the Central 
Government suggested to the State 
Government not to acquire more land because 
the entire scheme was under re-consideration. 
It was only about a few weeks back that the 
present Government of Kerala was informed 
that the matter might be pushed through and 
that they might take the necessary steps for 
land acquisition. As soon as that Was done, 
the Government of Kerala has initiated land 
acquisition proceedings to acquire about 60 
acres more. And so long as the present 
coalition Ministry in Kerala is in office, I can 
assure the hon. Minister that the land 
necessary will be acquired and given over on 
the date the Minister fixes   .   .   . 

PROF. V. K. R. V. RAO: The hon Member 
has asked several questions. I can answer 
them, but we need not have a big discussion 
on that. If he wants anything more, we can 
discuss it. Regarding the first question about 
the foreign exchange trouble in the H.S.L. 
shipyard, there were a number of difficulties 
and they are all outlined in the Public 
Undertakings Committee Report. Foreign ex-
change was one of the problems. A number of 
other difficulties were there. I am sure that we 
will learn from the experience that we have 
gathered in the working of the Hindustan 
Shipyard and we shall see that we do not 
repeat the mistakes in the working of the 
Cochin Shipyard. Regarding the other point oi 
the hon. Member here, I thought 1 had 
completely dissipated the atmosphere of 
suspicion. I have not sai^ anything against the 
Kerala Government.   I can assure him that 
though 

I do not have that intimate touch with the 
Chief Minister of Kerala which the hon. 
Member has, I am also in touch with the 
Chief Minister. We had a very long 
discussion when he was here last time. When 
the Chief Minister went back, he made a 
statement in the Kerala Assembly referring to 
his conversation with me. I have not the 
slightest doubt on the readiness and the 
ability of the Kerala Government to get the 
land that we require. All that I said was that 
in the preliminaries, this question of land 
acquisition is also included. 

SHRI BHUPESH GUPTA: Now I have to- 
bring to your notice a serious matter. The 
Chairman was good enough   .   .   . 

SHRI V. M. CHORDIA: We can take up 
the statement on rubber, 

SHRI BHUPESH GUPTA: The Chairman 
was good enough to say 'I want the Finance 
Minister to examine this question thoroughly 
and tell us what exactly is the position.' Now, 
Sir, I am not concerned with the Minister; I 
am concerned with you now, because the 
Minister has made a statement which is more 
shocking than what he said. I will presently 
show how   .   .   . 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): The hon. Member would 
like some reply from the Government. 

SHRI BHUPESH GUPTA: If the Minister 
is not here, I cannot help it. Today is the last 
day and I do not know whether he would 
come   .   .   . 

DIWAN CHAMAN LAL.L (Punjab): Mr. 
Vice-Chairman, under what procedure is Mr. 
Bhupesh Gupta getting up to draw your 
attention to a matter which has been discussed 
already on the floor of the House? 

SHRI BHUPESH GUPTA: No. Mr. Vice-
Chairman,  may  I proceed?    .   - 
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THE VICE-CHAIRMAN (SHRI RAM 

NIWAS MIRDHA): The position is a number 
of statements were made today and some 
Members want clarifications on those 
statements. We have just finished with one 
statement. There is another on rubber on 
which some Members want to have clarifica-
tions. So, if you like, we can take that up first 
and then you can make your submission later 
on; and if the Minister comes, he can reply   .   
.   . 

SHRI BHUPESH GUPTA: The Minister 
will not come. If the Minister is coming, it is 
all right. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): I wou'd suggest that we 
take the questions on rubber first. 

3 P.M. 

RE    STATEMENT   ON   THE  PRICE 
POLICY      FOR      INDIGENOUS 

NATURAL RUBBER 

 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): I will request Members 
to please keep note of the fact that the day is 
fixed for some definite business and that is 
the business before the House. So that should  
not suffer unnecessarily. 

 

SHRI   BALACHANDKA     MENON 
(Kerala): The Government of    India has 
accepted the recommendation    of Rs. 4;150 
per tonne for rubber.    Has the Government 
consulted the Kerala Government and also the    
producers there?    There has been a big agita-
tion that they    should   at least    get about Rs.  
6,000  and the Minister  of Agriculture of the     
Kerala Government  definitely     assured that  
a fair price would be given.    The sum    of Rs.  
4150  is  something that the producers never    
expected.     Their    demand has been for Rs.  
6000.    At no time has it gone below this. It    
was about Rs. 4,000 or Rs. 3,800 that they 
used to get    and this will not    help them in 
any     way.     Therefore  will the    
Government reconsider    before they  accept     
this      recommendation and also consult the 
Kerala Government? 

Secondly, regarding the small holdings, a 
small holding of 2 hectares in rubber is 
nothing. Will the Government at least accept 
that such of those plantations which do not 
come under the    Plantation Act will    be 

 


